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9.28. It shall be mandatory for the project management to submit quarterly compliance reports on the 

status of implementation of the above stipulated environmental safeguards to the SEIAA, Odisha/ SPCB/ 

Odisha /Regional Office of the MoEF & CC, Bhubaneswar, in hard and soft copies on 1st day of January, 

April, July, October of each calendar year, falling which EC is liable to be revoked.  

9.29 At the end of mine closure, the proponent shall immediately remove all the sheds put up in the 

quarry and all the equipment in the area before closure of the quarry. 

9.30 The conditions stipulated in the environmental clearance will be closely monitored on the ground 

by the lease granting authority, i.e., the Tahasildar, who shall ensure compliance of the stipulated 

conditions and take corrective measures promptly.in case of any non-compliance and also ensure that 

the project proponent submits quarterly compliance reports 

9.31 The concerned Regional Office of the MoEF & CC/ SPCB, Odisha shall periodically monitor 

compliance of the stipulated conditions as applicable for this project. The project authorities should 

extend full cooperation to the MoEF & CC officer(s)/SPCB officers) by furnishing the requisite 

data/information/monitoring reports. 

9.32 A copy of the clearance letter shall be sent by the proponent to concerned Gram Panchayat 

/Panchayat Samiti /Zila Parisad Municipal Corporation / Urban Local Body as the case may be. 

9.33 Project proponent shall obtain Consent to Operate from the OSPCB and effectively implement all 

the conditions stipulated therein. The mining activity shall not commence prior to obtaining Consent to 

Establish/Consent to Operate from the State Pollution Control Board. 

9.34 The SEIAA, Odisha may revoke or suspend the EC, if implementation of any of the above conditions 

is not satisfactory. The SEIAA, Odisha reserves the right to alter modify the above conditions or stipulate 

any further condition in the interest of environment protection. 

9.35 The Project Proponent (lease holder) shall inform the SEIAA of any change in ownership of the 

mining lease. In case, there is any change in ownership or mining lease is transferred, then mining 

operation can be carried out only after transfer of EC as per provisions of the para 11 of EIA Notification, 

2006, as amended from time to time. 

9.36 Concealing any factual information or submission of false/fabricated data and failure to comply with 

any of the conditions mentioned above may result in withdrawal of this environmental clearance besides 

attracting penal provisions in the Environment (Protection) Act, 1986. 

9.37 The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment 

(Protection) Act, 1988 and the Public Liability Insurance Act, 1991 along with their amendments and 

rules made there under and also any other orders passed by the Hon'ble Supreme Court of India / High 

Court and any other Court of Law relating to the subject matter. 
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